
 
 

 
       

 
 

 
           

        

           

           

      

          

     

          

           

   

   

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)83/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

05.07.2013 

On the prayer of Mr. HS Thangkhiew, learned senior 

counsel appearing for the respondents No.1-4, Mr. A Vaswani, 

learned counsel for the respondent No.5 and Mr. P Yobin, learned 

counsel for the respondents No.6 & 7, another three weeks’ time is 

granted for filing their respective affidavits-in-opposition. 

Interim order passed on 03.05.2013 shall continue till 

the next date i.e. 26.07.2013. 

The Registry is directed to show the name of Mr.P 

Yobin, learned counsel for the respondents No.6 & 7 in the Cause 

List hereafter. 

JUDGE 

Lam 



 
 
 

 
       

 
 

 
            

          

  

       

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)159/2013 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

05.07.2013 

On the prayer of Mrs. NG Shylla, learned counsel for 

the respondents No.1 & 2, another four weeks’ time is granted for 

filing affidavit-in-opposition. 

List this case again on 03.08.2013. 

JUDGE 

Lam 



 
 

 
       

 
 

 
     

        

           

         

           

           

     

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)199/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

05.07.2013 

Heard in part. 

Hearing will continue after three weeks. 

Mr. K Khan, learned Addl.Sr.GA is directed to find out, 

if there is any scheme (National Calamity Relief Fund) for payment of 

compensation to the victim of ethnic clash and also shall place the 

same a copy of the National Calamity Relief Fund on the next date 

fixed i.e. 26.07.2013. 

JUDGE 

Lam 



 
 
 

 
       

 
 

 
         

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)245/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

05.07.2013 

List this case again on 09.07.2013. 

JUDGE 

Lam 



 
 

 
       

 
 

 
          

          

         

           

        

          

             

         

 

          

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)250/2012 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

05.07.2013 

Mr. AH Hazarika, learned counsel for the respondents 

submits at the Bar that in pursuance of the directions of this Court, 

the relevant record had been requisitioned from the concerned 

authority. As on today, the record is with him but according to him, 

the record needs certain clarifications from the concerned authority. 

Therefore, he prays for listing this case on 09.07.2013. 

It is cautioned that if the record cannot be produced on the next date 

i.e. 09.07.2013, adverse reference may be taken against the 

respondents. 

List this case as a fixed item on 09.07.2013. 

JUDGE 

Lam 


